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ORDER

PER N.K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of

the CIT(A)-36, New Delhi dated 29.03.2019 for A.Y.2010-11.

2. The solitary grievance of the assessee is that the CIT(A)
erred in confirming the penalty of Rs.52530/- levied by the AO
u/s. 271 (1) (c) of the Act.



3. At the very outset the authorised representative of the
assessee moved an application for the withdrawal of the

captioned appeal. The application read as under :-

To, Date: 31.08.2022
The Income Tax Appellate Tribunal,

Bench H,

New Delhi.

Subject: Request for withdrawal of appeal in the case of Kailash

Communication Pvt Ltd (PAN No. AACCK4709P) for the AY 2010-
11 against Appeal No ITA 5408/DEL/2019.

Honorable Sir,

The above captioned Appeal was filed before the Income Tax Appellate
Tribunal, New Delhi on 17.06.2019. The captioned Appeal is pending before
this Honorable Tribunal.

However, it is informed that the assessee has opted for “Vivad se Vishwas
Scheme-2020". The assessee has moved the present application for withdrawing
the Appeal pending before this Honorable Tribunal.

Praver:

Sir, it is respectfully submitted to allow the assessee to withdraw the present
Appeal with the liberty to re-file if nothing comes out during the proceedings of
Vivad se Vishwas Scheme or any other liberty your Honours deems necessary
and fit.

Yours Sincerely,

P
Ca Anish Gupta
The Counsel of Assessee.



4. In the light of the above this appeal by the assessee is
dismissed.

5. Decision announced in the open court on 01.09.2022.

Sd/- Sd/-
(ANUBHAV SHARMA) (N. K. BILLAIYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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